FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF EUPHORIA TECHNOLOGIES PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

EUPHORIA TECHNOLOGIES PRIVATE
LIMITED

Date of incorporation of corporate debtor

31/12/2010

Authority under which corporate debtor is
incorporated / registered

RoC-Ahmedabad, Gujarat

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U72900GJ2010PTC063439

Address of the registered office and
principal office (if any) of corporate debtor

Registered Office
Office No. 403, 4" Floor, Nishal Arcade

Shopping, Nr Vaishali Row House, Green
City Road, Pal Surat, Surat, Gujarat 395009

Other Office

3rd Floor, Office No - 302, Technocity, Next
to Sarovar Portico, Mahape Navi Mumbai,
Thane, Maharashtra, 400701

Insolvency commencement date in respect
of corporate debtor

17/05/2023 (Order Received on 18/05/2023)

Estimated date of closure of insolvency
resolution process

13/11/2023

Name and registration number of the
insolvency professional acting as interim
resolution professional

Mr. Mahendra Prasad Jindal
IBBI/IPA-001/IP-P00616/2017-2018/11073

Address and e-mail of the interim resolution
professional, as registered with the Board

B-810, Fairdeal House,

Nr Swastik Char Rasta,
Navrangpura, Ahmedabad 380009
mpjindal@rediffmail.com

10.

Address and e-mail to be used for
correspondence with the interim resolution
professional

B-501, Safal Pegasus,

100 ft Road, Opp. Gwalia,
Prahaladnagar, Ahmedabad 380015
cirp.etpl@gmail.com

11

Last date for submission of claims

31/05/2023

12.

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Applicable

13,

Names of Insolvency Professionals
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of authorized representatives

are available at:

https://www.ibbi.gov.in‘home/downloads
Not Applicable m

1BBI/IPA-001/
IP-PO0G16/
2017-18/11073




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of Euphoria Technologies Private
Limited on 17/05/2023. (Order Received on 18/05/2023)

The creditors of Euphoria Technologies Private Limited, are hereby called upbn to submit their
claims with proof on or before 31/05/2023 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

;|
PX»/\/‘\ c/\-D
1BBI/IPA-001/
{P-PO0G1E/ | Mahendra Prasad Jindal

Interim Resolution Professional
IBBI/IPA-001/IP-P00616/2017-2018/11073

Date: 19/05/2023
Place: Ahmedabad
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Congress leader Sachin Pilot during the wrestlers' protest against
Wrestling Federation of India (WFI) chief Brij Bhushan Sharan Singh,
at Jantar Mantar in New Delhi.

(GNSO NEWDELHI : Five Ministers from the the government of
The tussle between the Delhi Cabinet arrived out unleashing “a chaotic style
AAP-led Delhi govern side Raj Niwas, within of governance” that
ment and the L-G further minutes of which the LG entailed decisions being
intensified Friday with the Secretariat released a lettecconveyed to the LG “on
former accusing the latter from Saxena to Kejriwal Twitter and through the
of not implementing the flagging “unconstitutional media” and holding him
decision of the Supreme brazenness, intimidation “ransom through consis
Court Constitution Bench and disregard of rules andtent media pressure” for
regarding services and the procedures” by theAAP agreeing to the recommen
latter alleging that the gev FEEEE =18 = government and ministers, dations made by
ernment was resorting tois being said that the nance”in the national cap especially Bhardwaj, since Bharadwaj “without appli
“unconstitutional brazen Center is going to reverseital where the “oganised, the May 1 judgment. cation of mind”. With
ness and intimidation”. the SC order by bringing structured and specialised “Unfortunately you and regard to the alleged intim

The tussle began with aan ordinance next week? Isadministrative machinery” your Ministers in a dramat idation of bureaucrats,
tweet from Chief Minister the central governmentwas made to confront “the ic and convoluted fashion, Saxena alleged that the
Arvind Kejriwal alleging plotting to overturn the SC brunt of high handednessimmediately went on a Delhi government began a
that the BJP-led Centreorder? Is LG Sahib waiting of the political executive”. rampage issuing orders, in“witch-hunt, harassment of
sought to “reverse the SCfor the ordinance? Is that  The Delhi government gross disregard of the rulesofficers, media trials,
order” through an ordi why hes not signing the then announced that all itsand procedures laid downthreats and street postures”
nance. “Why is LG Sahib file?” he asked.This was ministers would head to with regards to administra to ensure that the L-G dis
not obeying the SC order?met by L-G VK Saxena Raj Niwas to “question” tive functions through the chages his duties “as per
Why hasnt he signed the terming the last week in the L-G over the “non- Civil Services Board the whims and fancies of

P

ELECTRONICS CORPORATION OF INDIA LIMITED
A Govt, of India (Department of Atomic Energy) Enterprise

ECIL Post, Hyderabad - 500 062, Telangana State.

Law.

TEAM UP WITH ECIL FOR A BRIGHT CAREER

Electronics Corporation of India Limited, a Government of India Enterprise under Department
of Atomic Energy invites applications for the posts of SDGM [HR], DGM [Corporate Purchase],
DGM [Corp. Communications], DGM [HR], Sr. Manager [Finance], Sr. Manager [Law],
Manager - HRD, Dy Manager -Company Secretariat, Dy Manager - Finance and Dy Manager -

Online application commences on 20;05.2023 (1400 hrs) and closes on 10.06.2023 (1400 hrs.)

Advt. No.05/2023

For complete details [including qualifications, experience, age etc.] and online Application
Form, please visit Company website: http://careers.ecil.co.in or www.ecil.co.in

CBC 48138/12/0002/2324

DGM -HR(Rectt)

file regarding the Services Delhi as “one of the most implementation” of the SC (CSB),” Saxena alleged. the ministers” of the Delhi
Secretary for two days? It gloomy phases of gover verdict. The L-G also accused government.

Delhi High Court rejects appeal against ~ Mission Buniyaad: MCD schools focusing on conducive learn-
Najma Akhtar's appointment as JamiaWlC  ing environment for every child, says Delhi minister Atishi

DGW]FWFEQ'%-H'COU” Thoen ?:g?a% F%T:ult?llurgfnuﬁawm NEW DELHI dents up to Class 8 toas their counterparts in
Thursday  dismissed an through advocate MobashshirP€lhi’s Education strengthen their learning other schools while leav

appeal against a single Sarwar The appeal challeng Minister Atishi Thursday foundation. “The processing from here,” she said.
judges order rejecting a pleaing Akhtars appointment attended the Mission of transformation has She stated that Mission
zﬁggpgm%ppoﬂtmeﬂ?maas gam?sngggtigr‘]at(stg%)siﬁhBuniyaad class at abegun in the MCD Buniyaad was initiated to
Jamia Millia Islamias (JMI) mittee had to comprise per SChool run by the schools now Following bridge the learning gap
vice-chancellor sons of eminence in the Municipal Corporation this, MCD schools are among children. Under
A single bench in March sphere of higher education,of pelni (MCD) in New now focusing on creating the mission, children par
learning ticipate in classrooms of

2021 had dismissed a petitionand Justice (Retd) MSA
ment. The petition was filed of the committee, did not fit with the students. Sheenvironment for every different levels. The

challengingAkhtar's appoint ~ Siddiqui, one of the members Friends  Colony along a conducive
last year by M Ehtesham-Ul- the requirement. also gave instructions to child,” saidAtishi objective is to take stu

the teachers to monitor Atishi emphasised that dents from the basic level
the learning progress ofeach child should be to the advanced learning

PUBLIC ANNOUNCEMENT

| HAVE CHANGED MY
OLD NAME FROM
GHOGHARI DARSHAN
DINESHKUMAR
TO NEW NAME
GHOGHARI DARSHAN
DINESHBHAI
& | WILL BE KNOWN AS
NEW NAME WHICH
PLEASE NOTE.
SD: GHOGHARI
DARSHAN DINESHBHAI
ADD:

103, SANT JALARAM
SOC, OPP. PANDOL
INDUSTRY,

VED ROAD, SURAT,

| HAVE CHANGED MY
OLD NAME FROM
DHRUV ASHOKKUMAR
THUMMAR
TO NEW NAME
DHRUV ASHOKBHAI
THUMMAR
& | WILL BE KNOWN AS
NEW NAME WHICH
PLEASE NOTE.
SD: DHRUV ASHOKBHAI
THUMMAR
ADD:

H-803, AMBY VALLEY
HEIGHTS, OPP.
SENTOSA HEIGHTS,
UTRAN, CHORASI,

CHANGE OF NAME CHANGE OF NAME CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
MANISHABEN
ASHOKKUMAR
THUMMAR
TO NEW NAME
MANISHABEN
ASHOKBHAI THUMMAR
& | WILL BE KNOWN AS
NEW NAME WHICH
PLEASE NOTE.
SD: MANISHABEN
ASHOKBHAI THUMMAR
ADD:

H-803, AMBY VALLEY
HEIGHTS, OPP.
SENTOSA HEIGHTS,
UTRAN, CHORASI,

| have change my old name from

CHAITANY
ALPESHKUMAR PATEL

to New Name

CHAITANYA
ALPESHKUMAR PATEL

& I will be known as New
Name which please note.

sd/- CHAITANYA
ALPESHKUMAR PATEL

Address : 113, Moti Fali,
Near Rupama Mandir, Palgam,
Pal, Surat, Gujarat-394510

OLD NAME FROM
KAPADIA
MAHMEDJIYAUL ANIS
TO NEW NAME
KAPADIA ZIAULHAQ
ANISH AHMED
& | WILL BE KNOWN AS
NEW NAME WHICH
PLEASE NOTE.

SD: KAPADIA ZIAULHAQ
ANISH AHMED
ADD:

461/2 PAIKI BLOCK
EAST SIDE, GARDEN
SOCIETY, OPP. ABRAR
TOWER, ADAJAN PATIA,
SURAT- 395009

GUJARAT- 395004 SURAT SURAT
CHANGE OF NAME CHANGE OF SURNAME
| HAVE CHANGED MY I HAVE CHANGED MY

OLD SURNAME FROM :
BHAGNAGRI FIROZ
SHAMSUDDIN
TONEW SURNAME :
PATHAN FIROZ
SHAMSUDDIN
& | WILL BE KNOWNAS
NEW SURNAME WHICH
PLEASE NOTE.

SD. : PATHAN FIROZ
SHAMSUDDIN
ADD : 10, ASLAM
NAGAR, JUNU BARAF
NU KARKHANU,
RANDER, SURAT- 395005

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
EUPHORIA TECHNOLOGIES PRIVATE LIMITED

RELEVANT PARTICULARS
EUPHORIA TECHNOLOGIES PRIVATE LIMITED
3112.2010

each child and empbha given an equal opportu levels. This yeay various
sised the need to providenity to learn and encour approaches have been
customised learning aged the students toimplemented in DIET
based on their individual improve  foundational and MCD schools to
learning requirements.  skills. “It is now our strengthen the founda
Mission Buniyad was responsibility to give tional skills in children
Address of the Registered office and Principal| Registered Office :- Office No. 403, 4™ Floor, Nishal |aUnChed by the Delhl them that Opportunlty and bndge the Iearnlng
office (if any) of Corporate Debtor ArcadeShopping,.Nr.Vaishal'i Row House, Green Government in 2018 and ensure that they haVGgapS for students from

5 City Road, Pal Surat, Surat, Gujarat-395 009 with the aim to equip stu equitable learning levels third to eighth grade.

Other Office :-3¢ Floor, Office No. 302, Technocity,

Next to Sarovar Portico, Mahape Navi Mumbai, Thane,
400701,

1{Name of corporate Debtor

2 |Date of incorporation of Corporate Debtor
Authority under which corporate debtor is
incorp 1/ registered

Corporate Identity No. / Limited Liability|
Identification No. of corporate debtor

3 RoC-Ahmedabad, Gujarat

U72900G)2010PTC063439

Insolvency commencement date in respect of]

Corporate Debtor

7 Estimated date of closure of insolvency
process

Name & Regn. No. of the insolvency Professional| Mr. Mahendra Prasad Jindal

Acting as Interim ion pr ional 1BBI/IPA-001/IP-P00616/2017-2018/11073

Address :- B-810, Fairdeal House, Nr. Swastik Char

Rasta, Navrangpura, Ahmedabad-380 009.

+Email :- mpji diffmail.com

Address :- B-501, Safal Pegasus, 100 ft. Road,

Opp. Gwalia, Prahaladnagar, Ahmedabad-380015

<+Email :- cirp. il.com

31.05.2023

17.05.2023 (Order Received on 18.05.2023)

1311.2023

Address and e-mail of the interim resolution|
professional, as registered with the Board

Add. & e-mail to be used for correspondence;
with the interim resolution professional

Last date for submission of claims

Classes of creditors, if any, under clause (b) of|
sub-section (6A) of section 21, ascertained by|Not Applicable
the Interim F ional

Names of Insolvency Professionals identified to
act as Authorised Rep ive of credi Not
in a class (Three names for each class)
(a) Relevant Forms and https://www.ibbi.gov.in/home/downloads
4|(b) Details of Authorized Rep! ives are|Not Applicabl

ilable at:
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
Corporate ion Process of the ies Private Limited on 17.05.2023.
(Order Received on 18.05.2023)

The creditors of Euphoria ies Private Limited are hereby called upon to submit their claims
with proof on or before 31.05.2023 to the interim resolution professional at the address mentioned against

s

@

Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No. 13 to
act as authorized representative of the class in Form CA.

ion of false or misleading proofs of claim shall attract penalties.

Karnataka Deputy CM-designate DK Shivakumar oversees preparations
for the oath-taking ceremony of Karnataka Chief Minister and Deputy

sd/-
Mahendra Prasad Jindal
Interim Resolution Professional

Date : 19.05.2023

Chief Minister at Sree Kanteerava Stadium, in Bengaluru.

Place : Ahmedabad 1BBI/IPA-001/1P-P00616/2017-2018/11073

| CHANGE OF NANE |

| HAVE CHANGED
MY OLD NAME FROM
NAVADIYA ROMITKUMAR
SHANTIBHAI
TO NEW NAME
NAVADIYA ROMITKUMAR
SHANTILAL
AND NOW ONWARDS | WILL BE
KNOWN BY MY NEW NAME
WHICH PLEASE NOTE.
SD:- NAVADIYA ROMITKUMAR
SHANTILAL
ADD:- B-704 SHIVPLAZA APP
GADHAPUR ROAD, OPP. NAVJIVAN

HOTEL, SARTHANA JAKATNAKA
SURAT - 395006

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
VINODRAY ARJAN
VAGHANI
TO NEW NAME
VINODBHAI ARJANBHAI
VAGHANI
& 1 WILL BE KNOWN AS
NEW NAME WHICH
PLEASE NOTE.
SD: VINODBHAI
ARJANBHAI VAGHANI
ADD:
E/902,SILVER PALACE,
NR,: ASHTHA
RESIDENCY, OPP.
KAPODRA BRIDGE,
UTRAN, MOTA
VARACHHA, SURAT

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
RAMESHCHANDRA
KALIDAS SHAH
TO NEW NAME
RAMESHBHAI KALIDAS
SHAH
& 1 WILL BE KNOWN AS
NEW NAME WHICH
PLEASE NOTE.
SD: RAMESHBHAI
KALIDAS SHAH
ADD:

101, GOLDEN NEST
APPARTMENT, NEAR
OLPADI MOHALLA, LAL

BUNGLOW,
ATHWALINES, SURAT,
GUJARAT- 395007

CHANGE OF NAME

CHANGE OF NAME CHANGE OF NAME

Boy tied to pole, heat-

| HAVE CHANGED MY I HAVE CHANGED MY | HAVE CHANGED MY
OLD NAME FROM OLD NAME FROM OLD NAME FROM
KAPADIA DARSHANABEN KAPADIADHYEY HIREN SURESH RANGASWAMY en to death; z arIGSIEd
HIRENKUMAR TO NEW NAME TO NEW NAME 7. 1 ’ 7 SHA|
TO NEW NAME KAPADIADHYEY SURESH RANGASAMY - . A "{/ X
KAPADIA DARSHANA HIRENKUMAR & | WILL BE KNOWN AS £ T
HIRENKUMAR & | WILL BE KNOWN AS NEW NAME WHICH =
& | WILL BE KNOWN AS NEW NAME WHICH PLEASE NOTE.
NEW NAME WHICH PLEASE NOTE SD: SURESH
PLEASE NOTE. SD: KAPADIADHYEY RANGASAMY
SD: KAPADIA DARSHANA .HIRENKUM AR ADD:
HIRENKUMAR HOUSE. NO. I- 502,
ADD: ADD: PRAMUKH HILLS,
A/402, NANDANVAN A/402, NANDANVAN CHHARWADA ROAD,
RESIDENCY, VALIYA RESIDENCY, VALIYA BEHIND RAJMOTI, :
ROAD, ANKLESHWAR, ROAD, ANKLESHWAR, CHHARWADA, NEW DELHI : Two gent sections to the FIR
BHADKODARA, BHADKODARA, VAPI DIST VALSAD, men were arrested a daybased on autopsy report,”

BHARUCH- 393001 BHARUCH- 393001 GUJARAT- 396191 after a 17-yeaold boy said an dicer. His legs

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
RAJGOPAL RAMKISANJI
KASAT
TO NEW NAME
RAJGOPAL RAMKISAN
KASAT
& | WILL BE KNOWN AS
NEW NAME WHICH
PLEASE NOTE.
SD: RAJGOPAL
RAMKISAN KASAT
ADD:

B-1203, SHAGUN
VILLA, OPP-METRO
WHOLESALE VIP ROAD,
ALTHAN,

SURAT CITY- 395017

CHANGE OF NAME

| HAVE CHANGED MY
OLD NAME FROM
BHRATBHAI BHIKHABHAI
PATEL
TO NEW NAME
BHARATBHAI
BHIKHABHAI PATEL
& | WILL BE KNOWN AS
NEW NAME WHICH
PLEASE NOTE.

SD: BHARATBHAI
BHIKHABHAI PATEL
ADD:

3-36, SEKH FALIA,
AT POST VARAD,
TAL-BARDOLI,
SURAT RURAL,
GUJARAT, INDIA- 394355

| HAVE CHANGED MY
OLD NAME FROM
TANDEL SHOBHANGINI
DHARMESHKUMAR
TO NEW NAME
SOMA SHOBHANGINI
DHARMESHKUMAR
& I WILL BE KNOWN AS
NEW NAME WHICH
PLEASE NOTE.
SD: SOMA
SHOBHANGINI
DHARMESHKUMAR
ADD:
8/508, ANTIA STREET,
TAROTA BAZAR,

CHANGE OF NAME

NAVSARI

was allegedly tied to a were injured and his hair

CHANGE OF NAME CHANGE OF NAME CHANGE OF NAME pole and beaten to deathwas also chopped, the
| HAVE CHANGED MY OLD | HAVE CHANGED MY | HAVE CHANGED MY by a group in Shahdara. officer addedThe boy is

NAME FROM OLD NAME FROM OLD NAME FROM The Delhi Police have survived by his mother

SAVALIYA BHAVESHKUMAR BHARAT KUMAR CHANDNIBHIKHUBHAI | arrested two men Kalim and 21-yeapld brother
GORDHANBHAI Ry MISTRY (35) and Samir (21) in  His family said they
SAVATL?YZ“;"H"A“\‘/’;"S"EBHAI TONEW NAME TONEWNAME connection with the case.last saw him Monday
PRAJAPATI CHANDNIKUMARI While police initially said night. “He wanted to buy
GORDHANBHAI BHARAT KUMAR DARSHANKUMAR LAD
& | WILL BE KNOWN AS KHANDUBHA] & IWILL BE KNOWN AS they suspect theT boy wasnoodles and snacks for
NEW NAME WHICH & | WILL BE KNOWNAS NEW NAME WHICH killed on suspicion _of us. He t_old us he will go

PLEASE NOTE. NEW NAME WHICH PLEASE NOTE. theft, senior o‘fgers .sa|d with a friend.

SD: SAVALIYA PLEASE NOTE. SD: CHANDNIKUMARI the matter is being inves ~ Why would he break
BHAVESHBHAI SD: PRAJAPATI - tigated and searches arénto someone house and
GORDHANBHAI BHARAT KUMAR DARSHANKUMAR LAD ; :

ADD: KHANDUBHAI ADD: being conducted to look commit  theft? The
223, SHYAMDHAM ADD: KUMBHARWAD, POST- | for other accused. accused killed our boy to

“We are not sure of the show dominance in the
exact sequence of eventsarea,” the boy uncle
We may add other strin alleged.

SADAKPOR, TAL.
CHIKHLI, DI. NAVSARI,
PIN- 396521

SHANKUL-1, NR. KUMBHARWAD, SEGVI,
SHYAMDHAM CHOWK, TAL- DIST-VALSAD, PIN

PUNAGAM, SURAT- 395010 NO- 396007, GUJARAT.
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o
shares bearing distinctive no(s) 17608051 to 17611050 under Folio No.
H5R0059647, standing in the name(s) of SANJEEV GOYAL jointly with
REENA GOYAL in the books of M/S. THE TATA POWER COMPANY
LTD., of F V Rs. 1/- share each has/have been lost/misplaced/destroyed
the advertiser has/have applied to the company for issue of duplicate
share certificate(s) in lieu thereof. Any person(s) who has/have claim(s)
on the said shares should lodge such claim(s) with the company’s
registrars and transfer agents viz TSR Consultants Pvt. Ltd., C-101,
1st Floor, 247 Park, L.B.S. Marg, Vikhroli West, Mumbai, 400083,
Maharashtra within 15 days from the date of this notice failing which the
company will proceed to issue duplicate share certificate(s) in respect of
the said shares.
Date: 19-05-2023
Place: Delhi

Name(s) of the shareholder(s)
SANJEEV GOYAL

mmco: The Standard Batteries Limited
[CIN I'-.I-:I LESA90MH1945P LC004452)
Regd, O.. Ruslom Couwt Bldg.. Opp, Podar Hospital, Or, Annie Besan] Road
Worli, Mumbai, Maharashirz, india-400 030, Tel. No: 022 2401 9585
E-Mail: slandardbatleries 123 @yahoo.coin; Website: www slandardballbaries.co.in
NOTICE

Pursuanl 16 Bequiation 29 read with Hegulatan 47 of the Secinbes and Exchange Beard of
india {Listing ﬁ'ﬁlﬂaﬂl..m ard Disclosure Requirements] Ragulatians, 2015 (Listng Regulatians)
Mofica is haraby giver that a Mealing of tha Board of Diraclors of the Gompany is scheduled 1o
be hald on Tuesday, 30 May 2023, Inter alia, %0 considar and approve :'l.urj-:ﬁn Financial Resus
of tha Company for the financial year anded Manch 31, 2023,
Tha said Malice may ba accessad on the Company’ wabsita al hipcwwe slandardbatiarias.co.in
Pursuant ¥ clause 6 of the code of Internal Procedunes ard Conduct for Reguiation, Monitoring
and Raporting af Trszur" by nsiders of the Company, read with amended clausa 4 af
Schadule B of SEBI (Prohibition of Insidar Trading) Requiations, 2015 as amended. trading
window for deatng in the Compary's acap by 1he Directors, Desagnated empiovees of the Company
remains ciosed from 17 Apnl, 2023 6 completion of 43 working hours aftar the Audited Financial
Riesults of the Lompany Taor the year endad Marcls 31, 2023 arg made pubic

Far Tha Slandard Batledes Lmited

iMahendra Parakh]

Campany Secretary and Compiance Oflicar

Mumbzi
22 May, 2023

Place :
Date :

For
Advertising in
TENDER PAGES
Contact
JITENDRA PATIL
Mobile No.:
9029012015
Landline No.
67440215

PUBLIC NOTICE

KRCHOKSEY HOLDINGS
PRIVATE LIMITED is
going to surrender its
SEBI registration No.
INAQDOD11273 and BASL
membership Certificate
no. 1524 and that if anyone
has any grievances, they
can lodge the grievances
at scores.gov.in,

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

CHAMPALALJI FINANCE PRIVATE LIMITED
OPERATING IN REAL ESTATE DEVELOPMENT
AT MUMBAI, MAHARASHTRA
{Under Regulation 36A(1} of the Insalvency and Bankruptey Board of India
(insalvency Resolution Process for Corporale Persons) Regulations, 2006)
RELEVANT PARTICULARS
CHAMPALALJI FINANCE

PRIVATE LIMITED

Shaatal F%Hre Grr—-' ﬂmn Humhal
Mumbai City MH 400007 IM

hitps:llinsolvencyandbankruptey.in'cirpl
champalaljl-finance-private-limited

4. | Dedails of place whana majority of fied Asseds of the Corporate Dabtor are mostly
axssals ang localed in b form of land at Mumbai

5, | Instabed capachy ¢ of main products’ hif,
BETVICES

1. | Mamse of tha Corparate Dabiar
along with CIN 7 PAN

2 .';.:.'u:l'.ass l:n‘. Ihe rag 's.'.-'.lra.l.‘, affice

3 | URL ol websile

G | Quanlity and -.-dllg af main praducls’ Tha I:..r'1|:ar|; 15 deafing in construclion servicas
services sakd in last fnancial year and meal eslabe develcamn in respect of
commertial and indusinal huildings and chdl
struciuras

Dotails not available as on date of CIRP ]
Details g5 avallable with the BF

can be procured from-
hitps:linsolvencyandbankruptey.in'cirpl
champalalji-finan ce-private-limiteds

And by emad request at
uhampalaljrflnanca Jl:lv:@gmall com

hitps: n.lmalvun:ynndbankrum:y In cirp!
charmpalaljl-finance-private-|limiteds

Humber of Employees | workmen

Fursher datails nthuding |ees! vaiable
fimancial slabemeants (with schiedues) of
bwio years, lats of creditors, relevand dales
far subsaguenl evants of tha procass ara
anvaitabie at

9, | Eligibility for resolution applicants urder
splan 250ENG af P Code i5 avalable al

[ }:) State Bank of India

BERANCH - STRESSED ASSETS MANAGEMENT BRANCH - Il
Authorized Officer's Details Adddress: Stale Bank of India, SAM 1| Branch
Mame: Mr. R Poonkoman Ground Fleor, Raheja Chambers,

E-mail 10 : team2. 15865¢0sbicoin | Frée Press Journal Marg, Nanmsan Pont,
Mobile No: S887 173021 BAurmnba - 21

Landiing No. (Officel- 022 - 22040435 Fax Mo 022 — 22811401

Alternate Maobile Mo — 8220011238

Appendix — IV - A [See Proviso to Rule 8(6)]

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E Auction Sale Notice for Sale of Immowvable Assets under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Inberest
At 2002 read with provise to Rule 8(6) of Security Interest (Enforcement)
Rules, 2002

Maotice is hereby given to the public in general and In particular to the Borroswer (8) and
Guarantor (5] that the below described iImmovable progerty morgeged | changed 1o the
secured Credilor, the physical passession of which has been laken by Authorigsed
Officer of State Bank of India, the Securad Credior, Wil be sold on “As s Whene 557, A%
is What is" and “Whatever thers is” for recovery of Rs. 20,57.861997/- [as on
2207 20200+ interest at contracted rate fill date thereon + expenses & costs (less cash
recovenas, f any) dueto the sacured creditor frorm MrAlex Samson | Borrower).

The property wise reserve price will be as under:

Hame of Description of Pro i Reserve Earnest
the Title De e Py o Price Money
Halders {(Rs. in Crs)| Deposit (EMD)
In the &l that piece and parcel of Flat Mo 1702.)  16.01 | 1,60.10,000/-
name of | 171k Moar, Building ‘Le Palazzo™, CTS No.|
Mr Alex | 4/519, 5/519,6/519, T/519, 8/519 and|
Samsaon

105159 (part) of Malabar and Cumballa H:II|
Diwision, Augus! Kranli Marng. Mana Chowk, |
Mear August Krantl Maldan, Grant Road

Murmbai-400 038, Admeasuring carpet|
anza 2928 Sq. FL with 4 Car parking |

Date & Time | Date: 12062023, Time: 300 Minutes From 11.00 am. 0400 p.m

lo prosizional lisl
131 Process email id to submit EQI

champalaljifinance.ibei@gmail.com

Mr. Anand Sobhadra

IBRIPA-O011P-POOT IS 2 T-2018MTT

dddress: Flat-2183, Sactor- B, Pocket-2, Vasant Kunj, New Delhi,
Mational Capital Territory of Delhd, #0070
Email: sonbhadratSigmall.com

For Champalalj Finance Private Limited

Darbee ; 20,05.2023
Place: Hew Dalki

10.| Lest dats for recaipl of expression of nterest | 09,06.2023 ol a-Anetisn | With undlinnited extEnsions of T0 minuies each

11, | Date of m20e of provis anal bst of 19.08. 2023 Bigl Increment Amaunt Ra. 1,00, 000/- and in multiple of Rs. 1,00,000/-

- prospECAnS r.ﬂ:mul.l..n HF'"I"'?"_-:'“ Date and time far submission of EMD and requést | On or before 09.06.2023, before
12| Lest dale for submission of objeciions 24.08.2023 letter of participation,” K¥C Documents,” Proof 430 p.m

dorer &0 Canara Bank <\

fif¥irz syndicate !c
asera Bldg., 4" Road, Op ooper Hospital Mumbal 400 056.

JVPD BRANCH: 101, R!‘w

DEMAND NC

To
(1) Mrs. Nancy Ameya Karanjavkar (Borrower & Mortgagor), Mr. Ameya Jayant Karanjavkar
(Borrower & Mortgagor), 11 Rajshreedham, Near Pratap Cinema, Kolbad Road, Thane - 400601.
(2) Mrs. Jyotsna Jayant Karanjavkar (Co-Borrower), Mr. Jayant Shankar Karanjavkar
(Co-Borrower), 602 Saurabh Tower, Near Pratap Cinema, Kolbad Road Thane - 400601.
Dear Sir,
Sub: Notice issued under Section 13(2) of the Securitisation& Reconstruction of
Financial Assets & Enforcement of Security Interest Act, 2002.
The undersigned being the Authorized Officer of Canara Bank, Regional Office North (herein
after referred to as “the secured creditor”), appointed under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002, (hereinafter referred as the “Act’) do
hereby issue this notice to you as under:
That Mrs. Nancy Ameya Karanjavkar, Mr. Ameya Jayant Karanjavkar, Mrs. Jyotsna Jayant
Karanjavkar AND Mr. Jayant Shankar Karanjavkar (hereinafter referred to as “the Borrower’1)
have availed credit facility / facilities stated in the Schedule A hereunder and has entered into the
security agreement/s in favor of the secured creditor. While availing the said financial assistance, you
have expressly undertaken to repay the loan amount/s in accordance with the terms and conditions
of the above mentioned agreements.
2That Sri (hereinafter referred to as “the Guarantor”) and corporate guarantee of has guaranteed the
payment on demand of all moneys and discharge all obligations and liabilities owing or incurred to
the secured creditor by the Borrower for credit facilities up to the limit of Rs /- (Rupees ) with interest
thereon.
You (The person mentioned in schedule B) are also entered in to agreements against the secured
assets which are detailed in Schedule B3hereunder.
However, from DEC/2022 (month/year), the operation and conduct of the said financial assistance /
credit facilities have become irregular. The books of account maintained by the secured assets shows
that the liability of the Borrower towards the secured creditor as on date amounts to Rs. 42,96,309.19
(Rupees Forty Two Lakh Ninety Six Thousand Three Hundred Nine And Ninteen Paise Only)
the details of which together with future interest rate are stated in Schedule C hereunder. It is further
stated that the Borrower / Guarantor having failed to keep up with the terms of the above said
agreement in clearing the dues of the secured creditor within the time given, and have been evasive in
settling the dues. The operation and conduct of the above said financial assistance / credit facility/ies
having come to a standstill and as a consequence of the default committed in repayment of principal
debt/ installment and interest thereon, the secured creditor was constrained to classify the debt as
Non Performing Asset (NPA) as on 30.03.2023 (mention date) in accordance with the directives/
guidelines relating to asset classification issued by the Reserve Bank of India.
The secured creditor through this notice brings to your attention that the Borrower has failed and
neglected to repay the said dues/ outstanding liabilities and hence hereby demand you under Section
13(2) of the Act, by issuing this notice to discharge in full the liabilities of the Borrower as stated in
Schedule C hereunder to the secured creditor within 60 days from the date of receipt of this notice.
Further, it is brought to your notice that you are also liable to pay future interest at the penal rate
of interest changing from time to time with all cost with all costs, charges, expenses and incidental
expenses with respect to the proceedings undertaken by the secured creditor in recovering its dues.
Please take note of the fact that if you fail to repay to the secured creditor the aforesaid sum of Rs
42,96,309.19 (Rupees Forty Two lakh Ninety Six Thousand Three Hundred Nine and Ninteen paise
only ), together with further interest and incidental expenses and costs as stated above in terms of this
notice under Section 13(2) of the Act, the secured creditor will exercise all or any of the rights detailed
under sub-section (4)(a) and (b) of Section 13, the extract of which is given here below to convey the
seriousness of this issue:
13(4)- In case the Borrower/Guarantor fails to discharge liability in full within the period specified in
sub-section (2), the secured creditor may take recourse to one or more of the following measures to
recover his secured debt, namely;
(a) Take possession of the secured assets of the Borrower/Guarantor including the right to transfer by
way of lease, assignment or sale for realizing the secured asset;
(b) Take over the management of the business of the Borrower including the right to transfer by way of
lease, assignment or sale for realizing the secured asset:
Provided that the right to transfer by way of lease, assignment or sale shall be exercised only where
the substantial part of the business of the Borrower is held as security for the debt;
Provided further that where the management of whole of the business or part of the business is
severable, the secured creditor shall take over the management of such business of the borrower
which is relatable to the security for the debt;
and under other applicable provisions of the said Act.
Your attention is invited to provisions of sub-section (8) of Section 13 of the Act, in respect of time
available, to redeem the secured assets.
You are also put on notice that in terms of section 13(13) the Borrower/Guarantor shall not transfer
by way of sale, lease or otherwise the said secured assets detailed in Schedule B hereunder
without obtaining written consent of the secured creditor. It is further brought to your notice that any
contravention of this statutory injunction/ restraint, as provided under the said Act, is an offence and if
for any reason, the secured assets are sold or leased out in the ordinary course of business, the sale
proceeds or income realized shall be deposited with the secured creditor. In this regard you shall have
to render proper accounts of such realization / income.
This notice of Demand is without prejudice to and shall not be construed as waiver of any other rights
or remedies which the secured creditor may have including further demands for the sums found due
and payable by you.
This is without prejudice to any other rights available to the secured creditor under the Act and/or
any other law in force.
Please comply with the demand under this notice and avoid all unpleasantness. In case of Non-
compliance, further needful action will be resorted to, holding you liable for all costs and consequence.
Sd/-
Thanking you Yours faithfully,
Authorized Officer
1. If there is more than one Borrower, all names to be mentioned.
2. Strike off, if not applicable. If there is more than one Guarantor, all names to be mentioned.
3. Both Prime and Collateral securities are to be mentioned. Under movable assets, please mention all
the hypothecated properties such as Plant & Machinery, stocks, book debts, receivables etc. Further
full particulars of the security to be provided. In case of immovable properties, the details such as the
extent, survey number, extent, exact location, Boundaries etc to be furnished.
(*The above points are for internal consumption only and to be removed while issuing the Notice)
SCHEDULE -A

Date & Time al Inspection property Datc 02.08. JEIIS From 11. I:Il} am. to 4 i1 pm

........

l:unn*.a:t p&irsurl,-“ Eurltili:t H'umhl::w Mr Eﬂnhln !:hfW'EI'I - 995?1 ?31}21

This publication alsoc serves as 15 days prior notice for e-auction to all
concern parties.,

For detailed terma and conditions of the sale, please refer to the link provided in
Slate Bank of India, the Secured Cradidor s websites:

www.shlicoin
https:lhwaw.mstcecommerce.comiauctionhomelibapifindex. jsp.

Sdi-
Buthorized OHficer
State Bank of India

Date : 19052023
Place ; Mumbal

DRM A

(Under Regulation 6 of the Insolvency and Bankruptcy Board of Indla (Insolvency Resolutmn Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

| TName of corporate Debfor
Date of incorporation of Corporate Debtor
Authority under which corporate debtfor is

"| 31.12.2010 1

¥
N

3 incorporated / registered RoC-Ahmedabad, Gujarat
| Corporate Identity” No. / Limited Liabilit |

Identification No. of corporate debtor |/72300612010PTC063439
Address of the Registered office and Principal Registered Office :- Office No. 403, 4™ Floor, Nishal

Arcade Shopping, Nr. Vaishali Row House, Green
City Road, Pal Surat, Surat, Gujarat-395 009

Other Office :-3 Floor, Office No. 302, Technocity,
Next to Sarovar Portico, Mahape Navi Mumbai, Thane,
Maharashtra-400 701.

office (if any) of Corporate Debtor

Insolvency commencement date in respect oi
Corporate Debtor

Estimated date of closure of insolvency
resolution process

17.05.2023 (Order Received on 18.05.2023)

13.11.2023

IN THE COURT OF ADDITIONAL CHIEF JUDICIAL MAGISTRATE
AT TALUKA-SANAND, DISTRICT-AHMEDABAD, GLUJARAT STATE

PUBLIC NOTICE

PROCLAMATION REQUIRING THE C.C: 6280/2015
APPEARANCE OF A PERS0ON ACCUSED DATE FIXED: 31/05/23
(Cr.P.C. Sec. B2, Form No. 4)

ACCUSED : [1] Midas infemational Add. 18, Ravi Kiran, Plat No, 55B, New
Link Foad, AndheniWesl), Mumbai - 400 058
[2] Mrs. M.CMora Proprietress of Migas International
Add. 18, Ravi Kiran, Plot Mo. 588, New Link Rioad,
Andhen{Wast), Mumbai - 400 05
WHEREAL complaini has baen made bafore me thal, [1] Midas International, Add. 18,
Ravi Kiran, Plot No. 58B, New Link Road, .ﬁndheru:'l'l.fest] Mumbai - 400 058 and
[2] Mrs. M.C Vora F‘mpn&’rreisnfMldaslnternahnnalﬁ.dd 18, Ravi Kiran, Flot Mo, S8B,
Mew Link Rosd, Andheri(West), Mumbai - 400 058 hes committad | o is :.u5|'.-=-:h="t-: have
committed | the offence punishable wnder section 1368, of The Negmla:.F Instrument Act,
1881 and it has Baen returned to & warrant of armest thereupon issued that the said Accused
cannotbe found, and whereas It has been shown tomy satisfaciion that the said Accused has
absconded { o is concaaling themselves toaweid the service ofthe said warant];
Proclemation is hareby mada that the said [1] Midas intemational, Add. 18, Ravi Kiran, Plol
Mo, 5BB, Mew Link Road, Andher (West), Mumbs -400 053 and [2] Mrs, M.CVora
Proprietress of Midas nfemnational &dd, 18 Raw Kran, Pigt Mo, 58B. Mew Link Road,
Argheri (West), Mumbeai - 400 058 is required to appear Bt Civil Court, Senand before
ADDL, SR, CWIL JUDGE & A.C.J.M, SANAND fo answer the said complaint on the day of
31-05-2023 Add, Chief Judicial Magistrate
Dated, This day of 01-05-2023 Sanand, Ahmedabad [Rural)
State: Gujaral

JMD VENTURES LIMITED

CIN : L67190MH2000PLC033180,
Regd. Office : Unit No. 323/324, 3rd Floor, Building No. 9, Laxmi Plaza,
New Link Road, Andheri (West), Mumbai-400053.
Email : jmdtele @gmail.com, Website : www.jmdlimited.com
STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER

AND YEAR ENDED 31ST MARCH 2023 (Rsin lakhs)
Quarter Quarter Year Year
ended ended Ended Ended
3. 31stMarch| 31stMarch | 31stMarch| 31stMarch
No. PARTICULARS 2023 2022 2023 2022
—Audited | Audited Audited Audited
T [ Total Tncome from Operations (Nef) 89.03 T66.70 569.13 305.03
2 | Net Profit / (Loss) for the period
(before Tax, Exceptional and/or
Extraordinary items 57.75 (17.60) 297.71 7.45
3 | Net Profit / (Loss) for the period
before tax (after Exceptional and/or
Extraordinary items 57.61 (17.60) 297.58 15.34
4 | Total Comprehensive Income for the
period [Comprising Profit/(Loss) for
the period (after tax) and Other
Comprehensive Income (after tax)] 58.22 (5.72) 250.27 14.15
5 | Paid-up Equity Share Capital
(Face Value of Rs. 10/- each) 2,885.84| 1,442.92| 2,885.84| 1,442.92
6 | Other Equity 606.729 | 1,799.906
7 | Earning Per Share (before Extra-
Ordinary items) of Rs.10/- each
(for continuing and discontinued
operations)
(i) a) Basic 0.202 (0.040) 0.867 0.098
b) Diluted 0.202 (0.040) 0.867 0.098
Notes ™

1. The above is an extract of the detailed format of Standalone Audited Financial Re-

sults for the quarter and Year ended 31st March 2023 filed with the Stock Exchange/

s under Regulation 33 of the SEBI LODR Regulations, 2015. The full format of the

Audited results for the Quarter and Year ended 31st March 2023 is available on the

Company website "www.jmdlimited.com" and on the Stock Exchange website i.e.
www.bseindia.com.

For JMD Ventures Limited

Sd/-

Dhruva Narayan Jha

Managing Director

Date: May 19, 2023
Place: Mumbai

Name & Regn. No. of the insolvency Professional Wr. Mahendra Prasad Jindal

Acting as Interim Resolution professional IBBI/IPA-001/IP-P00616/2017-2018/11073

Address :- B-810, Fairdeal House, Nr. Swasfik Char
Rasta, Navrangpura, Ahmedabad-380 009.

+Email :- mpjindal@rediffmail.com

Address :- B-501, Safal Pegasus, 100 ft. Road,
Opp. Gwalia, Prahaladnagar, Ahmedabad-380015
+Email :- cirp.etpl@gmail.com

31.05.2023

Address and e-mail of the interim resolution
professional, as registered with the Board

Add. & e-mail to be used for correspondence

10 with the interim resolution professional

" 11| Last date for submission of claims

Classes of creditors, if any, under clause (b) o
12| sub-section (6A) of section 21, ascertained by Not Applicable
the Interim Resolution Professional

Names ot Insolvency Professionals identified to
13| act as Authorised Representative of creditors Not Applicable
in a class (Three names for each class)
(a) Relevant Forms and https://www.ibbi.gov.in/home/downloads
14 (b) Details of Authorized Representatives are Not Applicable

available at:
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
Corporate Insolvency Resolution Process of the Euphoria Technologies Private Limited on 17.05.2023.
(Order Received on 18.05.2023)

The creditors of Euphoria Technologies Private Limited are hereby called upon to submit their claims
with proof on or before 31.05.2023 to the interim resolution professional at the address mentioned against
Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No. 13 to
act as authorized representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

—_
=

sd/-

Mahendra Prasad Jindal
Interim Resolution Professional
IBBI/IPA-001/1P-P00616/2017-2018/11073

Date
Place :

19.05.2023
Ahmedabad

SCHEDULE 1
FORM A
PUBLIC ANNODUNCEMENT
(Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolwvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
GR EEHI..EA.F COMMERCE PRIVATE LIHITED

) FIELE'U'AHT PARTICULARS
L | M of pomorshs debiog GREEMLEAF COMMERCE PRIVATE LINSTED
2 | Dene of incomarstion of comarnsta detior | (5112002
3 | Aghonty urder which corporanie debilor | Begestrar of companics-blumibai
& ireomanatad f eggishened
. | Coporate identity M. /7 Linied Lisbiky
| termfication Mo, of comporaha debior
Address of the regisiond office and
principal office [if ary) of comonrtes
b
& | InsohEncy comvmenoament date in
resspect of compombe detior

| USIS0eRHE0IZPTCZ3T54]

in

Sevtor 14, Dresde/Badapur, Mewa M umbxs

| 251120022 date of pronouncement -of Osder by Hon'ble
MCLT, Mumbe, Recessad tha said omar by 1he undemsigrad
[ on 1705/ 3023
25/05,/2023 Bedng 180 des feom the GIRP
pofrInencement date fsulable nadial Tor asciusion of penod
| shall e made)
| Mamec Mr. Pranas Damania
Regin. Mo, EELAPA-OO01 P P0007T9 00 T- 18, 10064
| walckion of Authodzation of Assigniment23,1220E3
Reg Address: A0V, Saner Endave, Opposie PV Alap
Cinema, S Rooed, Kanchval [Westl, Mumbs S0006G7
| Regt Email bd: proavunSwinadvisom.onin
Frrsica ."I\'JI'."IIE":'E-S-&I e AS  Poing Mo, 9
Prsoass Specilic Emall It groaniaatoimdemnal.oom

.I'_-,|.||||.:‘|I'_~'_' chate of dosune af insohsncy
fessCd stion pooess

=4

1 | P aaned regERTalion nuriber aof the
insaheancy profEssional acting as
| Irrterin ressclution professions
Acdress and g-nal of the interim
reEsoiution pofessoral s regsinned
| wilh The Boand
10 Acklress and sl 1o e used fon
COMESnaNiEno With the Inkerm
re=solidion professional
11 Lot chivtes Tror seitrrisssinn of cheimes: T Mg, 2073
17| Clemnes aif crechlins, i arry, Unes [ ML
cledase (b of sub-saction o68) of section
21, ascetaingd by the intanim resokion
profeszicnl
13] e of Isohvency Professionals [ A
dertfied w act 65 Ahorised
Hepresamaine of crechiors na ches
_|TI'r-!H,: revmes: for pach clss)

W

I Shop Ma, &, Rama Smngl, B wing, Ground Floor, plat H11, |

[Details of the credit facility/ies availed by the Borrower] 14, (&) Refevaant Forire | Wty i v i e
() Detaiks of Burherized representaties WA
SI. No.{Loan No. Nature of Loan/Limit | Date of sanction | Amount B avadabia -; : e .
SCI1-I.ED U_L1E21g1[9[())0t1 (_)|21 . Housi.r:g Loant 7 04/04/19 Rs 38.00 Lakhs Motice is harety given that the Mational Company Law Tribunal (Mumbai Banch - I} has
-B [Details of security assets

,\?(I)' Immovable Name of Title holder
EMT of Residential Apartment Bearing No. 53 Admeasuring
55.69 sq. mtrs. (RERA carpet area) on 5" Floor Along with the
parking for 1 car in Wing -D Alpine in the building known as .
1 “Kalpataru Immensa” Village Balkum Taluka and District Thane m:sAﬁaencﬁgz:?:ﬁ;krar
~ |Property bearing New Survey No. 89/6, 89/8, 90/1, 90/2, "' "meY Raran]
90/3A, 90/3B, 90/3C, 90/3D, 90/3F, 90/4, 91, 95/1, 95/2, 95/3,
95/6, 95/7A, B, C, 95/8, 95/9, 95/12, 95/13, 95/14, 95/15,
95/16, 95/19.
SCHEDULE -C
[Details of liability as on date] (Amount in Rupees)
SI.No.] Loan No. |Nature of Loan /Limitj Liability With Interest| Rate Of Interest
1. 1121619001021 [Housing Loan Rs. 42,96,309.19 | 8.80% at sanction
barkipyelexp. epapr. in Sdf-

Yours faithfully, Authorized Officer, Canara Bank

ordered the commencemant of 8 corporate insotvency resolution procass of Greenbeat
Commeree Private Limited vide order no. CP(18) / 5157 2020 dated Movermnber 25, 2022
The creditors of Greenleaf Commerce Private Limited, sre heraby called upon to submit
thedr claims with prool on ar before 31-05-2023 o the interim resolution professional al
the address mentioned againstentry Mo, 10,

Thie fndncial crediors shall s, Fuir claims with proofl by eleg
other criditors may submit the claims with proof in person, by post or oy electronic means
Afinancial craditor baltonging to a class, &s listed against the entry Mo, 12, shallindicate its
choice of authorized represantative from among tha thres insolvency professionals listed
agalnst entry Mo 13 1o act as authorlzed representatise of the class [MAC]In Form G,
Submission of false or misleading proofs of claim shall attract penalties..

; Mr. Pranav Damania
E::::éﬂ::l:gﬁﬂzs : _lnta_rlm Resol ut_burn Fru-i'e-_s.-_r.lnn_nl
. Reg Mo IBELIPA-DDLP-PODOTS 204718,/ 10164

in the matter of Greenieaf Commerce Private Limited
Authorization for Assignment {"AFA™):

AFA Mo, sl 10164,/02/231223,/ 105289

ARA Validity: Decermber 23rd, 2023

Hamit 1 troni: mesans anly. Al

2021 &’22

3M INDIA LIMITED

CIN: L3 300KATSETPLOCDT 3543, Websile: wiww 3m, cormiin
Mad id-investorhelpdes k. in@mmm.com
Regd Office: Flot Mo. 48-51, Electranics City, Hosur Road, Bangalbore- 580100
NOTICE OF LOSS OF EHAHE CERTIFICATES

The lediowing Share Gerlibicates of the Company have been repocied as lost misplaced
and lhe holder of the said Share Cerdificale share requested the Company for issue of
Duplicale Share Cedificates. Molite is hersby given that the Company will proceed to
issue Duplicate Share Certificates to the below mentionsed persons unless a valid
objaction is received by the Company within 15 days from the date of publication of this
notice and no claime will be entertained by the Company with respect to the original
Share Cerlificatas after the issue of duplicate thereof,

Mo, of | Cert. | Distingi
Folio Ne. Name of Shareholder | | wog" | Distincive Nos.
BIMD1028T AMIT J. VITHALANI 40 | 11898 | E263441- A2EI4R0

.':'qﬂ':,' Bersnn wWho hashnave a clasm in I'E-'EFE-C'!'C of the said certficates should k:ll'JgE-
hishartner claam with &l sy ﬁ-|'.||'||t|l'|g documenis with the EI.':-E'I"IF:-.F:I'IT' at s HEQIFJ&I’EI'] i
Corporate Ofce. 1 nd valid and legitimate ciaim s received within 15 days Trom the
appearance of this nolice, the Company will procesd (o ssue Duplicate Share
Carificates fo tha parsan lisled above and no fudber cdaim would Be enberined from

BNy persomis) For 3M INDLA LIMITED.
V. Srinivasan
(Company Secretary)

Flace - Bangalore
Data : 20/05:2023

THE ADMINISTRATION OF UNION TERRITORY OF LADAKH
CIVIL AVIATION DEPARTMENT
uT Sucrltlrint,. Ladakh

ol D19ES - 255567, I55568 Fmal: Edakhor ool i

Date: 20 08 2023

Subi Inviting EOT to oparate CHARTER FLIGHTS in Lah-Delid-Leh ssctor

| ECIT avre invibed From reqistered and lioensed companissfagenchis & eirines opersiors
|I'_|| thie operation of chartensd flights I'-"-r passenger movemnent on the Leh-Delfi-Lah
| sectors during the months of Ociobar, Movember and December and February,
{ March and Apeil in particular and at different tmes of the year on the basis of
| rEsguirerment,

| Interested parties may respond 1o s
| ledakhdivcomEgmall.com. For any carficaton may
Project Manager Chil Awviation Dept [Mob: SS0E509984)
Secretary Cheil Aviation, Ladakh : 01985 -255567, 155568

EOI latest by 1000623 on email
contact Mr. Amarect Bas,
or call Office of the

Bhingar Branch, Krishna Apartmeant, Bhingar Village,
Bhingar, Ajivali, Raigad - 410206

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Motice for sale of immovable Assets under the
Securitisation and Reconstruction of fimancial Assets and enforcemant
of security Interest Act, 2002 read with provision to Rule 8(8) of the
security Interest (Enforcement) Rules, 2002

Motice is heraby given lo the public in genaral and in parlcular o the
Borrower{s) and Guarantor(s) that the below described immovable property
Morigagedicharged to the secured craditor, the SYMBOLIC possession of
which has been taken by the authorized officer of Indian Bank Bhingar
Branch, Secured Creditar, will ba sold on “As is wheara is”, "&s is what is” and
"Whatever there |s" on 23.06.2023 for recovery of Rs.13,02,957.00 (Rupees
Thirteen Lakhs Two Thouwsand Nine Hundred Fifty Seven only) as on
18.05.2023 with further interest and incidental charges w.e f 19.05.2023) dua
ta the Indian Bank, Bhingar Branch, Secured creditor, from Mr. Ananta
Janardhan Ghogre [Bormower & Mortgagor]

The specific details of the properly intended to be brought to sale through
a-guction maode ara enumerated below:

Detailed description of the property

(Flat No. 302, 3rd Floor, Aradhya View, Plot Mo. 548, Sector R1, Pushpak Mode,
|Vadhgar, Karanjade, Panvel, Raigad Dt — 410206 admeasuring 403 Sgft buillup
larea belonging to MrAnanta Janasdhan Ghogne

Resarve Price EMD Amcunt Bid Incremental Property 1D
Amount
Rs. 20,02.000.00 | Rs. 29100000 Rs. 10,000.00 IDIBODOBTES-ANG

| Encumbrances on the property | NIL
23.06.2023 2.00 pm to 5.00pm

Bidders are advised to visil the website (www.mstcecommerce.com) of our
a-auction semvice provider BSTC Lid to participata in online bid. For technical
assistance please call MSTC HELFDESK Mo 033-22901004 and other
helpline numbers available in service providers help desk, For regisiration
slalus with MSTC Lid, Please contacl ibapiopfimstcecommerca.com and
for EMD status please contact ibapifin@mstcecommerce.com.

For Property details and photograph of the property and auction terms and
condilions pleasa wisil htps:libapi.in and for clanfications related Lo this
partal, Please contact help line numiber 18001025026 and 011-41106131.
Bidders are advised to use Property ID number mentioned above while

: Date and time of E-auction

searchirng for the proparly in thea wabsite with hitps:llibapiin and
WL MSICECOMIMEerce com. sdi

Suresh K
Date: 19.05.2023 Chief Manager & Authorised Officer
Place: Navi Mumbsai Indian Bank
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| TENDER NOTICE |
SHREE BHAIRAV COMPLEX CHS LTD.

Situated Near H.M. Theater, Station Road,
Bhayandar (W). Dist. Thane - 401 101
Sealed Item Rate Tender are Invited for

Repair and Painting Work.

Tender can be collected from Consultant

Office.

From: 20/05/2023 to 25/05/2023.
Between 11.00 Am To 5.00 Pm
Date of Submission on 26/05/2023
(up to 5.00 PM)
at SHREE BHAIRAV COMPLEX CHS Ltd
Society Office.

(Refer Address from above)
Mote: Only Sealed Tender Package will be accepted

) STaR Associates

IS0 Certified Company
Consulting Engineers
Office Address: B.0. Shop No.2, Bldg. No.5,
A-Wing, Green Park, Near Gokul Village,
Mira Road (E), Thane - 401 107,
Tel. Office. 022 2855 4093 / 98208 18155

Tender Cost Rs. 3000/- in Cash
(Non Refundable)
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FORM A - PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S. RADIUS PROJECT DEVELOPERS LLP
.|Name of corporate debtor M/S. Radius Project Developers LLP

Date of incorporation of 17-07-2014
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